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I, the Chairman of the Committee on Private Members' liiils and Resolu-
tions, having been authorised by the Committee to prescnt the Report on their 
behalf, present this Sixty-six~ Report. 

2. The Committee met on the 18th August. 1970, for-

I. Allocation of time to the Resolutions sc:t down in th~ List of Businc~~ 
tor Friday, the 2151 AUlUSt, 1970. 

II. Oassification and ullocation of time for dis..:ussion of the following 
Bills under Rules 294 (1) (b) and 2940} (c) of the Rules IIf 
Procedure teIpeCtlftly:-
( I) The Constitution (Amendment) Bill. I Y711 (,of fIIm·I",,.,,, (If 

(J."lid£ 74 (Jlld i1l.lerlitlT, (II 1Ir'11' I;rli,ir'l '74." 7~H. ric. 1 by 
Shri Hardayal Devgun. 

(2) The Constitution (Amendment) Bill. 1971) (/n.lerl;,," of IIt'W 
(uricief 23A, 23B and 23(,) by Shri Hardayal Devgun, 

(3) The Constitution (Amendment) Bill, 197() (S"b,ti,,,,iOn tlf 
anicit' 370) by Shri Hardayal De\'gun. 

111. RCCOlIsid,,'ratiol1 of the classitiCJ1liol1 of the Prevention \)1' F,.)Od Adul-
teration (Amendment) Bill. I Q70 ( ... ",t'ndmt'1II .'f w'('lillll.l 2, 3, 
etc) by Shri Tenneti Viswanathulll . . 

IV, Examination of the followin~ Constitution (Amendment) Bills under 
Rule 294( 1 )( a) of the Rules llf Procedure:-
( I) The Constitution (Amendment) Bill, 1970 (/I IIInrc/",t", 01 

article 163) by Shri Om Praka~h TYilii, 
(2) The C.mstitution (Amendm~nt) Bill, 1970 ( ... ",,,,,dm,.,,t of 

Tlrird Schedllit') by Shri Shi\ a Chandra Jhu. 

( 3, The Constitution (Amendment) Bill, 1970 l,"l1It'IId",,.nt ", 
artide 74) by Shri Om Prakash Tyagi, 

( 4) The Constitution (Amendment) Bill, 1970 (Sub.l,ttl/ltion of 
ar,iclt' 370) by Shri Yashwant Singh Ku~hwah. 

A /Iotmt'1I1 of limt' t(l Rt.w/utinnJ 

3. The Members wh05C Reioluthns had been included in th.: Li~t of Bu!iiness 
for tbe 211t Aupst. 1970 had beoo invited to present their view. on their 
Resolutionl before the CommIttee, Dr, Ram Subhal SiDah nttended the lIittin" 

4. The Committee r~mmended the allocation of time as (oU.lW,:-

(I) Resolution reprding Statehood for Manip:Jr. Tripura 2 i hour!' 
and Delhi. 

(2) Resolution regarding No negotiation with Pakis;an 
and China. 

( 3) R.:solution reprding takinjZ over and distribution 
of fallow land. 

Clauifjcatioll ai1d allocatioll of timt' '0 Bills 

2 hour~ 

2 hour~ 

5. The Member concerned bad been invited to present heforc the Committee 
his views on his Bills. He did not attend the sitting. 

6. After CODJiderlDI aD aip8cts 01 the Bills, the Comminu placed all the 
Bills in category 'B' and recommended aDocation of time to them as indicated 
beJow:-

(t) The Constitution (Amendment) Bill. 1970 (A mend-
m~nt of arlid,. 74 and illlt'rtinn of lit',,· arrid" , 74.4, 
74B, etc.) hy Shri Hardaya/ Devgun. 

2 hour .. 
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(2) 1 nc ComtJtution {Amendment} Bill, 1970 (/nsc",.In 
0/ new articles 23A, 23B and 23C) by Sbri Harda)"al 
Devgan. 

(3) The Constitution (Amendmeat) BiU, 1970 (~lIbjli. 
tution of article 370) by Sbri Hardayal Ue\'gun. 

Recomid"atilJn of the ClauifkaticJn ()I Q Bill 

2 hours 

2 hours 

7. The Committee tbeD CODIidered the request of Shri Tenneti Viswanatham 
10 reoonsider their earlier decilioa (viM Sixty-sec:ond. Report) regarding tbe 
dauificatioD of bIa BiD, JWDelY. the P~entioo of Food Adulteralion (Ameno-
meat) Bill. 1970 C Ament/IM"t 01 !JtC1ionf 2, 3. etc.). 

The Member attended the sittin~ and pressed for bis Bilt beiDa put in 
I:ateaory 'A'. Tbo C)wuniHee did DOt iCC anv justification in altering the 
uriginal cafeJOdlldaa of tile BQl. 

Examirratio" 0/ C on.ftitution (A mewlntenl' Bill:, 

~. The Members concerned had been invited to pretent befefe the Com-
mittee their views on their Bills. Shri Yashwant Singh Kushwah lI11ended the 
,Ittlna· 

'I. The Committee considered the Bills and arrived at Inc following fmdings 
a& a result of their examination of the BiIIs:-

F'irrmngs 0/ the Committee 

( I) The Constitution (Amendment) Bill. 1970 C"fmendmcl/I of artide 
163, by Shri Om Prakash Tyqj. 

The Bill soupt to inse" an explanation to a"icle 163 in order to provide 
specific:ally that the Chief Minister shall not be empowered or entitled to aid or 
adviae the Governor in mltters mllin& to app.lintment of Judie of :1 High Court 
under article 217. 

Aller considering all aspects of the Bill. the Committee recommended that the 
Member mirhl be rermilt~ to move for leave to introduce the Dill. 

( ~) The Conr.tillltion (Amendment) Bill. 1970 (A III(ndmt"nt of Third 
Scheduk) 'lY Shri Shiva ~r8 Jha. 

The Bill SOU~hl to omit l!Ie words "swear in ~ name of Gru" from .. II the 
forms of Oaths or Affirmations in the Third Schedule to the COII~titution. 

After cOlUiderini an aspec:ts of the Bm. the Committee recommended that 
tbe Member might be permitted to move fOr kIM to introdctc:e the Bill. 

( 3 I The Cllnslitution (Amendment) Bill. 1970 (A ""'",IIIIt'1II o! artic'le 
7~) by Shri Om Pra1cllsh Tyagi. 

The Bill !';oughl ti' in..c:rl an explanation to article 7" in onk-r to provide 
,ptc:ifkulty th;·t the Prime Minister shall not be: empowered or entitled to aid 
(11 advi,.: the Pre~ident in matte~ relating 10 appointment of a Judge of the 
~urrenle Court und~ .. article 124. 

After con5iderin~ all aspects of the Bill. tbe Committee ",ccmmended that 
the Menlber might be permitted to move for leave to introduce the Bill. 

14 I The C'll\lSlitution (Amendment) _ 1970 (Submllllion of artic'le 
)70) by Shri YMhwaot SiaP K ..... 

The Bill ~nulhl to vest in the Union Parliament the po"'~r to make laws for 
the State of Jammu and Kashmir fOr matter, aeralat18 • Ueioe List and 
such CIIhcr matters in die COIIdIrnI8t and Slate Lists as the PreIidt:Dt may by 
<lrder specify. It also provided for PUttiDl an end to the special positi.lD enjoyed 
by that State from the 26th JIlDUry. lQ72. 

After considerins all aspects of abe Bill. tIw Committee recommended that 
the Member miJht be permitted to move for leave to introduce the Bill. 
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R~com~ndation.t 

10. The Committee recommended that-

(i) tbe allocation of time to resolutions. 8S shown in pa~raph 4 above. 
be agreed to by the House; 

(ii) the classification and allocation of time to Bills by the Committee 
as shown in paragraph 6 above. be agreed to by the House; and 

(iii) Sarvashri Om Prakash Tyagi. Shiva Chandra Jha and Yashwllnt 
Singh Kushwah ~ permitted to move for leave t...l introduce their 
Constitution (Amendment) Bills· 

NEW DELHI; 

A ugust_~, } 972. 
Sral'ana 27. 1892 (S(IA.a) 
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